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ReDort in OA No:165 of 2023 filed bv Sri Pilli Surendra Babu with
reqard to Illeqa! Mininq of Grave!, Clav and boulders in and alound
Kotturu Reserve Forest area, Viiavawada Rural Mandal, NTR District,

&&&
It is submitted that, the Hon'ble NGT in OA No:165 of 2023

Dated:20.11.2023 has issued orders to filed independent report in the
matter. In this connection the District Mines & Geology Officer, Vijayawada
NTR District has been instructed to submit action taken report on illegal
Mining of Gravel, Clay and boulders are being carryout in and around kotturu
reserve forest area, Vijayawada Rural Mandal, NTR District.

The District Mines & Geology Officer Vijayawada has submitted a
report vide Lr.No:3598/VG/2023 Dated:t6.12.2023. The details are as
follows

1. The Asst. Director of Mines & Geology, Vijayawada has reported that
on 16.12.2022, the Joint inspection team comprises of Revenue &
Mines Department OFficials of District Vigilance Squad, Erstwhile
Krishna District has been proceeded to the said areas in Kothuru,
Tadepalli and Vemavaram Villages, Vijayawada Rural Mandal and
reported that during the course of inspection, the illegal excavation
and transportation of Gravel was stopped and no men, machinery and
vehicles found working in the alleged areas. Further the Forest Range
Officer, Forest Beat Officer (Kothuru, Tadepalli Beat), Vijayawada
Section and Range have verified Forest boundaries and declared that
there is no illegal excavation and transportation of Gravel in the Forest
lands.

2. Further, the Asst. Director of Mines & Geology, Vijayawada reported
that the combined inspection team comprises of Revenue, Forest and
Mines and Geology Department Officials of District Vigilance Squad,
Erstwhile Krishna District were conducted survey and inspection in
Kothur village and identified illegal excavated 20 Gravel pits in survey
Numbers. 35, 36, 40,41 ,45,227 in Kothuru Tadepalli Village and
reported that at the time of Survey & Inspection some of the pits were
uneven and some of the pits were logged with water. Accordingly, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada has
taken measurements of illegal excavated pits and estimated a quantity
of 4,22,8t8 Cum of Gravel. In this connection, on enquiry with the
concerned Village Revenue Officer and Village Revenue Assistant, they
have provided the details of land owners of the illegal Gravel
excavated pits falling in Survey Numbers & Sub-divisions with extent
wise and also provided details of the persons, who were involved in
illegal excavation and transportation of the Gravel in the areas
concerned. Finally, the loint inspection Team has submitted a Joint
inspection report to the Deputy Director of Mines & Geology,
Vijayawada and requested to take further necessary action in the
matter. In turn, the Deputy Director of Mines & Geology, Vijayawada,
forwarded the same report to the Asst. Director of Mines & Geology,
Vijayawada and directed to initiate necessary action on the violators
who are involved in the illegal excavations and transportation as per
APMMC Rules -1966.The list of Violator who are involved in the illegal
excavation & transportation are enclosed. Accordingly, the Asst.
Director of Mines and Geology, Vijayawada has issued Demand notices
to the violators for a tune of Rs.24,08,82,70L1-(Twenty four crores
eight lakhs eighty two thousand seven hundred and one . If the

necessary a ro may

Director ol Minos and Geotogv
GoYt. of Andhre Prad6h

lbrahimpatnam, Vljayawada
N.T.R. District

violators failed to pay the demanded amoun
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initiate under R.R.Act to recover the demanded amounts by the
concerned District Mines and Geology Office.

3. Further, the Asst. Director of Mines & Geology, Vijayawada has
reported that on 2l-12-2022 the above said joint inspection team has
conducted survey and inspection in the alleged areas of Tadepalli and
Vemavaram Villages and identified 11 Illegal Gravel excavated Pits in
Survey Numbers. 255,256,260 of Tadepalli Village and I47, 148 of
Vemavaram Village and the Joint Inspection team was recorded a
Madyavarthula Nama on spot. Accordingly, the Surveyor, O/o Asst.
Director of Mines and Geology, Vijayawada has taken measurement of
the Pits and estimated a quantity of 6,07,080 Cum of Gravel has been
Illegally excavated. In this connection, the Village Revenue Officer,
Village Revenue Assistant of Kothur Village has provided the details of
the land owners of the illegal Gravel pits along with the details of the
persons who were involved in illegal excavation and transportation of
the Gravel from the areas concerned. Further, the joint inspection
team has submitted Joint inspection report to the Assistant Director of
Mines and Geology, Vijayawada to take necessary action as per the
APMMC Rules, 1966.

4. Subsequently, the Asst. Director of Mines & Geology, Vijayawada has
issued Show Cause Notices to the violators, who were involved in the
illegal excavation and transportation of Gravel in the respective areas
of Kothuru, Tadepalli and Vemavaram villages, Vijayawada Rural
Mandal, N.T.R.District under Rule 26 of the APMMC Rules, 1966 and
latest amendments thereon.

Further it is submitted that the petitioner has also filed a writ
Petition before the Hon'ble High Court vide W.P(PIL).No. 19 of 2023
and prayed that the Hon'ble High Court may be pleased to direct the
Respondent authorities to take steps to stop the Illegal Mining activity
conducting on the bunds of Polavaram Right Canal in united Krishna
District.

In this connection, the Hon'ble High Court has issued interim
Orders on 06.03.2023 in the WP.No. 19 of 2023 filed by Sri Pilli
Surendra Babu and operative portion of the order is as follows:

"l{eard the learned council for the petitioner. Issue
notices to the respondents returnable in four weeks personal
notice is also permitted. Respondent 7O and 77 shall filed a
counter(s) along with comprehensive report on the issue of
illegal Mining over the subject area by the next date of hearing.
Meanwhile respondent No:7O (Principal Secretary, Water
Resource Department, Secretariat, Velagapudi) and 77 (The
Engineer-in- Chief, Irrigation, Water Resource Department,
Vijayawada) shall ensure that there is no illegal mining on the
bunds of Polavaram Right Canal in united Krishna Distric('.

The Asst. Director of Mines & Geology, Vijayawada has reported that
on 28 & 29th of April 2O23, the loint inspection team comprises of
Revenue & Mines Department Officials of District Vigilance Squad,
Erstwhile Krishna District has been proceeded to the areas of Illegal
excavation and transportatlon of Gravel !n Velagaleru Village, G.Konduru
Mandal and reported that during the course of inspection, the illegal
excavation and transportation of Gravel was stopped and no men,
machinery and vehicles found working in the alleged areas. Fu er the

uru, Tadepalli a

Oirector of Mines ano ue.,,"
Govl. ot Andhra Predesh

lbrahimp.tn.m, Vijayawadi

Forest Range Olficer, Forest Beat Officer (Kot
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Vijayawada Section and Range have verified Forest boundaries and
declared that there is no illegal excavation and transportation of Gravel
from the Forest lands.

Further, the Asst. Director of Mines & Geology, Vijayawada has
reported that the Joint inspection team comprises of Revenue, Forest and
Mines and Geology Department Officials were conducted survey and
inspection in Velagaleru village and identified illegal excavated 59 Gravel
pits in survey Numbers. 501, 504, 508, 509, 577,512,520,527,524 and
525 in Velagaleru Village and reported that at the time of Survey &
Inspection some of the pits were uneven and some of the pits were
logged with water. Accordingly, the Surveyor, O/o Asst. Director of Mines
and Geology, Vijayawada has taken measurements of illegal excavated
pits and estimated a quantity of 5,65,352 Cum of Gravel. In this
connection, on enquiry with the concerned Village Revenue Officer and
Village Revenue Assistant, they have provided the details of land owners
of the illegal Gravel excavated pits falling in Survey Numbers & Sub-
divisions with extent wise and also provided details of the persons, who
were involved in illegal excavation and transportation of the Gravel in the
areas concerned. Finally, the Joint inspection Team has submitted a Joint
inspection report to the Deputy Director of Mines & Geology, Vijayawada
and requested to take further necessary action in the matter. In turn, the
Deputy Director of Mines & Geology, Vijayawada, forwarded the same
report to the Asst. Director of Mines & Geology, Vijayawada and directed
to initiate necessary action on the Violator who are involved in the illegal
excavations and transportation as per APMMC Rules,1966.The list of
Violator who are involved in the illegal excavation & transportation are
appended herewith for kind perusal. Accordingly, the Asst. Director of
Mines and Geology, Vijayawada issued Demand notices to the Violator for
a tune of Rs.31.31 Crores. If the Violator failed to pay the demanded
amounts necessary action may initiate under R.R.Act to recover the
demanded amounts by the concerned District Mines and Geology Office.

Finally, the Asst. Director of Mines & Geology, Vijayawada has
issued Show cause Notices to the Violator, who were involved in the
illegal excavation and transportation of Gravel in Kothuru Tadepalli and
Vemavaram Villages of Vijayawada Rural Mandal of NTR District under
Rule 26 of APMMC Rules, 1966 and latest amendments thereon and
also addressed letters to the Tahsildar's of Vijayawada Rural,
G.Konduru, Jaggaipeta and Ibrahimpatnam Mandals to serve the
Notices to the Violator through concerned VRO's which were returned
by the Postal authorities due to various reasons.

In this connection, it is submitted that the District Vigilance
Squad, Vijayawada, Asst. Director of Mines and Geology, Viiayawada
along with Revenue Department Officials of Vijayawada Rural and
G.Konduru Mandals. Forest Department Officials have been regularly
inspecting the alleged areas and imposing the penalties on illegal
gravel transporting vehicles.

Further, the ADM&G, Vijayawada requested the Tahsildar,

Vijayawada Rural & G.Konduru (M) to instruct their village level staff

to keep constant watch and ward over the illicit mining prone areas as

they are custodlans of the Government lands in their jurisdiction and

on the Violator as they are readyto take necessary action

T,r.{:,i";:Hr:.r,ll:%
N.T.R' Oistrlct
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empowered to take action in accordance with G.O.Ms.No:224 Dt:

02.05.1980 of the Ind & Comm (M.IV) Department and G.O.Ms.No.

20, Date: 21-01-2016 of Revenue (SER-II) Dept. and also the Asst.

Director of Mines & Geology, Vijayawada requested the SHO's,

Vijayawada Rural & G.Konduru Mandals to keep constant vigil on illegal

prone areas in their jurisdiction. Since, the majority of the lands, which

are illicit prone areas belongs to Irrigation and Forest departments, the

concerned departments were sensitize and vigil to keep constant

watch and ward over the illicit prone areas of their jurisdiction.

Further, The Asst. Director of Mines and Geology, Vijayawada

has submitted a detailed action taken report on the alleged area and

issued show cause notices and demand notices as follows.

Further, it is submitted that, the Asst. Director of Mines and Geology,
Vijayawada issued Demand notices to the Violator for a tune of
Rs.90,39,L8,399/-( Ninety crores thirty nine lakhs eighteen thousand
three hundred ninety nine rupees only). If the Violator failed to pay the
demanded amounts necessary action may initiate under R.R.Act to
recover the demanded amounts by the concerned District Mines and
Geology Office.

Temoorarv Permits:-

It is submitted that, O/o District Mines and Geology Office, NTR has

recently Temporary permits were issued for the Government works for laying

Director of tlnes and GeologY

Govt. of Andhra Prad$h
lbrahimPatnam, ViiaYawada

N.T.R. District

S.
No

Village

No of
persons

involved in
illegal and
Excavation

and
Transpoftati
on of Gravel

No of
Show
Cause
Notices
issued

No of
Show
Cause
Notices
received

No of
Demand
Notices
issued

No of
Demand
Notices
served
through
special

messenger

Quantity
arrived in

Cum

Penalty
levied in

Rs. In Cr.s

1

Kothuru,
Tadepalli,

Vemavaram
& Polavaram

Canal in
Vijayawada

Rural
Mandal

86 86 86 86 B6 7054072 59.08

2

Velagaleru
of

G.Konduru
Mandal.

89 89 89 89 89 565352 31.31

Total 775 L75 L75 775 175 r6t9424 90.39

roads for public utility. The details are as follows.
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Name of the TP Holder Mandal Village Extent Sy.No
Quantity
in Cum

M/s. Meil
Vijayawada By pass
Road Ways Pvt ltd

Vijayawada
Rural

Mandal
Kothuru 3.00 34,34/LC 37,35O

M/s. Meil
Vijayawada By pass
Road Ways Pvt ltd

Vijayawada
Rural

Mandal
Kothuru t.574

3e/e,
39/t0,391

12&
40/t2

94,440

M/s. Meil
Vijayawada By pass
Road Ways Pvt ltd

Vijayawada
Rural

Mandal
Kothuru 0.59 2ro 33240

Chanumolu
Sucharitha

G.Konduru Velagaleru 0.74 443(P) 3200

Chetti Subba Reddy
P

Naianavara
m

Vijayawad
a Rural

0.314
106/1P &
106/10P 1B84O

IRP infra Chainage 16000

Ouarry lease areas: -

It is submitted that the following Gravel quarry leases at G.Konduru and
Vijayawada Rural Mandal NTR District:

Further, the Asst. Director of Mines & Geology, Vijayawada vide Lr No:

3598/Vig 12023 Dt: 18.03.2023 has requested the District Registrar,
Vijayawada, NTR District to block / hold the land registrations of Violator
who were involved in the illegal excavation and transportation of Gravel.

Further, it submitted that, the Collector and District Magistrate, NTR

District vide Lr.No: Rc.Co.ornd-3/9t6/2023 Dt: 29.04.2023 appointment of
Divisional Task Force and Mandal Level Task Force teams to curb the illegal
mining and transportation at Kothuru Tadepalli, Vemavaram, Polavaram

Irrigation Project Right Main Canal, Velagaleru and Pathapadu areas and also
directed the Mandal level task force teams to establish check post duly
deputing the staff from Revenue, Police, Irrigation, Forest and Mines and
Geology Departments at the entry and exit points at the required places

round the clock (Copy enclosed). Accordingly 03 (three) mining check posts

Name of the Lessee Mandal Village Extent Sy.No

Veerapaneni prabhakar G.Konduru Velagaleru 0.83
s22/(F)P,

522/G,523/B

Devagiri Omkar Reddy
Vijayawada

Rural
Pathapadu 1.519 38/2C,2D &

2E

Sri Savaram Koteswara
Rao

Vijayawada
Rural

Pathapadu 0.517 2/r

Gopu Seshu Vani
Vijayawada

Rural
Pathapadu 0.405 21L/3A(P)

Devagiri Sankar Reddy
Vijayawada

Rural
Pathapadu 1.08 38/2F,38/3

have been established

Olrector ol Mines and Geopgl
-" 

Oort. of Andhra Pradech

tOra rtimPatnam, Vliayewada
N.T'R' District
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Further, it is submitted that, the District Vigilance Squad, erstwhile
Krishna District technical staff of O/o the District Mines and Geology,
Vijayawada regularly keep watch and ward over the illegal prone areas and
taking all possible measures to curb illegal excavation and transportation of
Gravel. During the course of regular inspections, It is noticed that no men
and machinery available at the alleged area and the DVS team has taken
some photographs and the same is appended below.

I

L

q'l
I'

/

t
I'

I

,.1

I
t.

__.....-
.. ,l

..4

\
/

L. I

ry\ 1t /tr- r
-A

)-r

Fr i'r,rt,..,1

.E
efu+q1

TiI
ir-

.l

\
\/AI ;

ir
i

J

tt- '!

7
Lr

Further, it is submitted that, the District Vigilance Squad(DVS),
erstwhile Krishna District and technical staff of O/o the District Mines and
Geology Office, Vijayawada have inspected and conducted route check in
and around alleged areas of Kothuru Tadepalli, Velagaleru and Vemavaram
etc., and Collected penalty on illegal transportation to a tune of an amount
of Rs.66,65,554 during the period from 2022-23 & 2023-24 (upto Nov,
2023).

,.xl

/r

t@
E

Director ol itines end GeologY

GoYt. ol Andhra Prad6h
lbrahimP.tnam, ViiaYawada

N.T.R. District
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It is submitted that as per the Proceeding No.27665/E/2015-1 dated
tO-02-2O22 of the Director of Mines and Geology, Ibrahimpatnam has issued
orders to deploy staff in 13 districts to staft functioning of the vigilance
activity. Subsequently, as per G.O.Ms. No:02 Dated: LL.01.2023 and Circular
Memo No: 679/E/2023-l Dated: 25.01.2023 of the Director of Mines and
Geology, Ibrahimpatnam has issued orders for restructuring the districts.
The mandals in the Erstwhile Krishna District were allotted to three newly
formed district jurisdictions i.e, NTR, Krishna & Eluru Districts.

It is submitted that the District Collector, NTR District vide
Rc.104/AME/Polavaram SpoiUSpoil/NTRlzO23, Dt. 26.06.2023 has issued
orders to supply and utilization of earth/spoil of Polavaram Canal for filling of
basement of houses in the layouts of Y.S.R. Jagananna Colonies under YSR
Urban Housing Programme for total quantity of 5,26,208 M3. Further,
Government vide G.O.Ms.No.44, Dl. 14.05.2023 (Water Resources (Project)
Dept. have authorized the C.E. Polavaram Irrigation Project to supply 34
lakhs Cbm of Spoil from Polavaram Irrigation Project on free of cost for
basement of the houses taken
YSR Urban Housing Programme.

Programme N PMAYup under flagship

"-:.iffitlti',,;fiL

a,-I

I

a
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Further, it is submitted that, as the number of PlLs(Public Interest
Litigation) were lodged in the Hon'ble NGT Southern Region, Chennai
regarding illegal mining activity in Kotturu Tadepalli villages and surrounding
areas in Vijayawada Rural Mandal, the Collector and District Magistrate, NTR
District vide Rc.Co-ornd -3/9t6/2023 dated 29-04-2123has issued orders for
the appointment of Divisional Task Force and Mandal task force teams to
stop illegal mining activities across the Polavaram irrigation project right
main canal, Kotturu Tadepalli Reserve Forest Area, Jakkampudi, Velagaleru
and Pathapadu areas. Further the Collector and District Magistrate, NTR has
directed to establish Check Posts duly deputing the staff from Revenue,
Police, Irrigation, Forest, Mines and Geology Department at the entry and
exit points at the required places round the clock 24x7 so as to stop illegal
mining activities and transportation. Accordingly, the ADM&G and available
two staff members from the DVS erstwhile Krishna District have been
deployed to control the illegal activity in the above areas (Copy Enclosed).

Further, it is to submit that as the main mining activity is confined to
the NTR District, the DVS team has been concentrating in NTR District to
control the illicit activity and to achieve huge target fixed by the Government
with the help of staff and vehicle provided by the DM&GO, NTR District.

Hence it is prayed that this Hon'ble tribunal may be pleased to
consider the above report and pass such further or other orders as this
Hon'ble tribunal may deemed fit and proper in the facts and circumstances
of the case and thus render justice.

Hence, it is prayed that this Hon'ble Tribunal may be pleased to
consider the above report and pass such further or other orders as this
Hon'ble Tribunal may deem fit and proper in the facts and circumstances of
the case and thus render justice.

This is submitted for favour of kind information.

Director of Mines & Geolog

Dircctor of filines and Geology
Govt. of Andhra Prade3h

lbrahimPatnam, VliaYawada
N.T'R. District
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